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Mr. Speaker : Hon'ble Members, 1 am to inform the House that T have

receivad ap intimation from Shri Rameshwar Dayal Rajoria, MLA in which he
has expressed his inability to attend the sitting of the House today i.e. 14th July,
2014 due to some personal reason.

et 15 & oty weama

Mr. Speaker : Hon'ble Members, now the Parliamentary Affairs Minister

will move the Motion under Rule 15.

Industries Minister (Shri Randeep Singh Surjewala) : Sir, Theg to moveé—

That the proceedings on the items of business fixed for today be
exempted at this day's sitting from the provisions of the Rule “Sittings
of the Assembly’, indefinitely.

M. Speaker : Motion moved—

That the proceedings on the items of business fixed for today be
sxempted at this day's sitting from the provisions of the Rule ‘Sittings
of the Assembly’, indefinitely.

Mpr. Speaker : Question ig—

That the proceedings on the items of business fixed for today be
exempted at this day's sitting from the provisions of the Rule “Sittings
of the Assembly’, indefinitely.

The motion was carried.

o 16 & i oo

M. Speaker : Hon'ble Members, now the Parhamcnlary Affairs Minister

will move the Motion under Rule 16

Indusirics Minister (Shri Randeep Singh Surjewala) : Sir, Ibeg to move—
That the Assembly at its rising this day shall stand adjowned sine-die.
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Mr, Speaker ; Motion moved—
. Thatthe Assembly at its rising this day shall stand adjourned sing-die.
M. Speaker : Question is—
That the Assemnbly at its rising this day shall stand adjourned sine-die.
The maotion was carried.

r—irrn

wfera g ataur

Mr. Speaker : Now, the Secreiary will make an apnouncement.

Secretary : 1 have to inform the House that the Haryana Sikh Gurudwara
(Management) Bill, 2014 which was passed by the Haryana Legislative Asscrably
during its Session's sitting hetd on 11tk July, 2014 and has been agsented to by
the Governor. '

I —— P —i

Wew H AT I ¥ T BITH-UA

Mr. Speaker : Now, the Patliamentary Affairs Minister will lay the papers
on the Table of the House.

Industries Minister (Shri Randeep Singh Surjewals) : Sir, I be to lay on
the Table of the House.

The Food and Supplies Department Notification No. 5.0. 76/C.A20/
2013/540/2014, dated the 1st July, 2014 regarding Haryana Food Security
{Method of Appoiniment, conditions of service of Chairman and Members) Rules,
2014, as required-under Section 40 (3) of the National Food Security Act, 2013.

The Excise and Taxation Department Notification No.5.0.35/H.A.6/2003/
$.60/2014, dated the 26th February, 2014 regarding amendment in the Haryana
Value Added Tax (Amendment) Rules, 2014, as required under Section 60 (4) of
the Haryana Value Added Tax Act, 2003,

The Annual Financial Report of Haryana Vidyut Prasaran Nigam Limited
for the year 2012-2013, as required under Section 619-A (3) (b) of the Companies
Act, 1956 .

The Report of the Comptroller and Auditor General of India on Social,
General and Bconomic Sectors (Non-Public Sector {/ndertakings) for the year
ended 31st March, 2013 of the Government of Haryana in pursuance of the
provisions of Clause (2) of Article 151 of the Constitution of India.

The Administrative Reforms Departrment Notification No. 7/11/2014-3AR,
dated the 1st July, 2014 regarding Haryana Right to Service Rules, 2014, as
required under Section 21 (3} of the Haryana Right to Service Act, 2014
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M, Speaker : Hon'ble Members, [ have received twelve Calling Attention
Motions. One from Shri Ram Pal Majra, Shri Abhay Singh Chautala, Shri Ashok
Arora and Shri Krishan Lal Panwar regarding the Bad Condition of the Farmers in
the State. Second, from Shri Ram Pal Majra and same Hon'ble Members regarding
the great resentment amongst the Staff/Employees of the Aided Schools in the
State. Third from Shri Rampal Majra and same FHon’ble Members regarding Great
Resentment amongst the Computer Teachers in the State. Fourth from Shri Ram .
Pal Majra and same Hon'ble Merabers regarding great resentment amongst the
large number of employees working a3 Sweepers on Ad-hoe/Contract Basis in
Municipal Committee/Councils/Corporations in the State. Shri Ram Pal Majra
has given Calling Attention Motion regarding pitiable condition of School
Education in Governtnent Schools in Haryana, Smt. Kavita Yain has given Calling
Atention Motion regarding hike in price of building material, Smt. Kavita Jain
has also given Calling Attention Motion regarding Below Poverty l.ine Cards,
Smt. Kavita has also given Calling Attention Motion regarding sinuggling of
cows and Shri Anil Vij’s Hon® ble Member has given Calling Attention Motion
regarding great resentment amaongst all the Government Ernployees dus to coniract
system etc. of the Government. Shrt Jadgish Nayar has given Calling Attention
Motion regarding the scarcity of water and electricity in the State, Thave disallowed
all these motions.

o ey IR ST« T R, Wt R B 4 ol 1 g
%ﬁma&wwmﬂaﬁﬁ#%sﬂmﬁamwaﬁm (= T eEE)

Mr. Speaker : [ will allow some discussion on scanty rains. I will allow
that because you cap raise farmer’s issue. 1 will also allow a discussion on hike in
price of building material I will allow for discussion on that. Shri Ram Pal Majra
has algo given Calling Attention Mation and that of Ashok Kumar Arora,
Abhay Singh Chautala, Krishan 1.a! Panwar and Rajbir Singh regarding seriows
drought situation in. the State and | am considering that. T will allow a discussion
on that, therefore, T have not disaflow all. Shii Tagdish Nayar has given a Calling
Attention Motion regarding establishment of District fail in Palwal. As this is not
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[Mr. Speaker]
a matter.of Calling Attention Motion, [ have disalowed it. I will allow a discussion
on the drought scanty rains. (Interription)

Shri Anil Vij : Speaker Sir, this is not justified. Sir, this is the last day of
five years plan.

M. Speaker ; Hon'ble Members, an issue of SYL, was raised by some of
the Members of this House, As desited by the Members, Parliamentary Affairs
Minister will move an Official Resolution on the igsue of SYL. (Interruption)

ot arfever firor « spemer #ETSY, iy 4 farorel o) ol oft ot ot 2, et
TemE W 4% 5 § aiw T o) i o e T ot ¥ Tl 8 @R
TRE)

Mr. Speaker ; Vij Ji. please sit down. Mr. Vij, alright you resume your
seat,

) e R - syearer R, QT ST et TR ap R W ReareT
e ol & oy U W BY OFY B | (TR TE S

emrear it (oft werars) - aremer wetey, i WES U9 A9 O god 9
How can hc speak?

Shri Anil Vij : Who you are? I am asking to the Speaker. (Intcrrupitim)

Shri Satpal Speaker Sir, Vij Ii is speaking without your permission. T8
a%mmmw&%ﬁ*mﬁ%@mﬁﬁmmﬁﬁﬁmﬂmw ool
I | (N TE T

oy gremr AT e AR e forer oft 4% oy ardieT Y P 9T e
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Mr. Speaker ; Vij Ji, T will allow you discussion on drought, 39 HHI &4
frTelt afr wrt 3 g of T o

oft worir i wpeaTe : ST WEISY, ﬁmwﬂfmﬁf&wﬁmﬁ
T ¢ ST TTERYE e il vt ¥ e wred 1 O T o 9E A
& 5 vz e SR st ¥ T ¥ e & gl 9E gt fawa A e
L '



faftresy ey o (2)4

Shri Anil Vij 1 Speaker Sir....,

Mr, Speaker : Mr. Vi, if you donot stop this; I will have to take stern
action against you,

weniRt (off e Fe e ¢ oy TETeT, e e o8 aRw Ruwe §
T 4 ) HE TR S B & af g9 g g o A af v e o
Pl oo fiwh § o v & frwe o ute W 9 qHe qEw e wHd )

Shri Anil Vij ; Speaker Sir....,

-Fransport Minister (Ch. Aftab Ahmed) « Speaker Sir, Vij Ji is disturbing
the proceedings of the House.

Shri Anil Vij : Speaker Sir....,

Mr. Speaker : Vij [i. this is the last waming to you.

qIEF-ATaT

#ft arfover et aimg wed oS & R o) A A e wEw o uw
ey T TH S ANt wHrY erered T weardt o) Wi 78 @ T § e
fydter & B9 WeT ¥ HTE SWE T £
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- v e oo Ry S i B I e @ A ud )

e Heer
TS U, ST vl
" Mir. Speaker : Now, the Partiamentary Affairs Minister will move an Official
Resolution. |
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" Mr. Speaker : Hon'ble Minister, [ am interrupting you. 37 arq fiy Femw=n
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The constitution provides for an orderéd polity within thiz country to
pramote integrity of the country. When disputes arise between States there are
usually political underpinnings. The resolution of such a dispute in favour of an
party will invariably have a political impact. Article 132 of the Constitution has
therefore given this Court the exclusive jurisdiction to decide suchk a dispute
stefetly on legal considerations and in keeping with provisions of the Constitution.
To resist the execution of the degree on the ground that it would have a political
fall out would result in subversion of the Constitetion an endorsement of anarchy
and the disintegration of the country. Apart from rendering the provisions of
Article 131 a dead letter such a stand is contrary of Article 144 which requires all
authorities, eivil and judicial, in the tewitory of India ghall act in aid of the
Supreme Court. It is not in the circumstances expected, that Governments whether
at the Cesttre or in the States, will not comply with the degree of this Court under
Article 131 not only is the offending party guilty of contempt but the very
foundation of the Congtitution which the people governing the State have sworn
to uphold when assuming office and to which this country ewes its continued
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existence, is shaken. itis, we repeat, the Constitutional duty of those who wield
power in the States to create the appropriate political climate to ensyre & respect
for the constitutional processes and not set such processes at naught only to gain
political mileage. As was ohserved by the Constitution Bench in Cauvery water
Disputes Tribunal (supra) when an Ordinance was passed by a State seeking 1o
nuilify the order of this Court.

“Such an act is an invitation to lawlegsness and anatchy, in as much as the
Ordinance is a manifestation of a desire on the part of the State to be a
judge im its own cause and to defy the decisions of the judicial authoritics.
‘The action forebodes evil consequences to the federal structure under the
Constitution and opens doors for each State to act in the way it desires
disregarding not only the rights of the other States, the orders passed by
instrumentalities constituted under an Act of Parliament but also the
provisions of the Constitution. If the power of a State (0 issue sych an
Ordinance is upheld it will lead to the breakdown of the constitutional
mechanism and affect the unity and integrity of the nation.”

These observations appositely reflect what can be said with regard to the
conduct of the State of Punjab.”

Hon’ble Supreme Court then proceeded to direct Union of Tndia to constract
the canal and ended with the following remarks:-

. Tn the circumstances we direct the Union of India to carty
out its proposed action plan within the fotlowing time frame:-

(1) The Union of India is to mobilize a Central agency to take control of
the canal warks from Punjab within a month from today.

(2) Punjab must hand over the works to the Central Agency within 2
(Two) weeks thereafter.

O —

We conclude this chapter with a reminder to the State of Punjab that
“(ireat states have a temper superior to that of private litigants, and it is to be
hoped that enough has been decided for patriotism, the fraternity of the union,
and mutual consideration to bring it t0 an end.”

Punjab filed a review petition against the aforesaid judgment dated
04.06.2004. This review petition was also dismissed by Hon'ble Supreme Court
on 02.07.2004.

terg 1 e foty & faeg 04.08.2004 i T et e Al WS
e Tt T AT wdeR SR §NT 02.07.2004 iy Erfre @y fast Tl
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(xii) Recently, on 7th May, 2014; a Constitution Bench of five Judges of
Hon'ble Supreme Court of India in case titled ‘State of Tamil Nadu vs. State of
Kerala & anr.’ has finally adjudicated on the identical issue of power of Jegislature
of a State to be a judge in its own cause by deciding on an inter-State dispute by
enacting a law to decide such a dispute in its favour and by openly flouting a
judicial pronouncement in process thereof. Relovant portion is repraduced berein-
below:-

“14,On 18.03.2006, in less than three weeks of the decisions of this Court
in Mullapetiyar Environmental Protection Forum 1, the Kerala State Legislature
amended 2003 Actby the Kerala Irigation and Water Conservation (Amendment)
Act, 2006 (for short 2006 (Amendment) Act.”

“egues

42, On 13.12.2007, the Court framed the following issues for
consideration in the suit:

2. (1) Whether the Kerala Irrigation and Water Conservation
(Amendment) Act, 2006 is unconstitutional and ultra vires, in its application to
and cffect on the Mullaperiyar Dam?

3. Whether the rights of the plaintiff, crystalised in the Judgment dated
27 02,2006 passed by this Court 1n WE(C) N0.386/200] can be nullified by a
iegislation made by the Kerala State 1egislature™
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Speaker Sir, can I pause here and draw atteation of your goodsclf and this
House? Identical question - Sir. a Judgment of the Hon'ble Supreme Court that is
sought to be nullified by bring an Amendment Act. These are the two questions
framed by the Supreme Court's Constitation Bench and this s what they hold,
Sir. T would like to draw your attention and attention of this House to para 151
and T quote -

#151. The question whether or not the legislature has usurped the judicial
power or enacted a law in breach of separation of powets principle would depend
on facts of each case after considering the real effect of Jaw on a judgment or a
judicial proceeding. Oue of the tests for determining whether a judgment is
aullified is to see whether the law and the judgment are inconsistent and
irreconcilable so that both cannot stand together. In what we have already discussed
above, it is abundantly cleat that on the one hand there is a finding of fact
determined by this Court on hearing the parties on the basis of the evidence/
materials placed on record in the judgment of this Court in Mullaperiyar
Environmental Protection Form 1 and on the other in 2006 (Amendment) Act, the
Kerala legislature has declared the dam being an endangered one and fixed the
water level in the dam at 136 ft. If the judgment of this Court in Mullaperiyar
Environmental Protection Form 1 and the 2006 (Amendment) Act are placed side
by side insofar as safety of the Mullaperiyar dam for raising the water level from
136 . to 142 ft. is concerned, it is obvious that the judgment of this Court and the
law enacted by Kerala State legislature cannot stand together and they arc
irreconcilable and inconsistent. The impugmed law is a classic case of nullification
of a judgment simpliciter, as in the judgment of this Court the question of safety

 of dam was determined on the basis of materials placed before it and not on the
interpretation of any existing law and there was no occasion for the legislature to
amend the law by altering the basis on which the judgment was founded. When
the impugned law is not a validation law, there is no question of the legislature
removing the defect, as the Court has not found any vice in the existing law and
declared such law to be bad.

152, There is yet another facet that in federal disputes, the legislatore
(Patliament and State legistatures) cannot be judge in their own cause in the case
of any dispute with another State. The rule of law which is bagic feature of our
Constitution forbids the Union and the States from deciding, by law, a dispute
between two States or between the Union and one or more States. If this was
permitted under the Constitution, the Union and the States which have any dispute
between themn inter se would enact law establishing its claim or right against the
order and that would lead to contradictory and irreconcilable laws being enacted
has provided for independent adjudication of federal disputes. Article 131 of the
Constitution confers original jurisdiction upor this Court in relation o the disputes
between the Ciovernment of India and one or more States or between the
Goverpment of India and any State or States on one side and one o more States
on the other or between the two or More States insofar as dispute involves any
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question on which the existence or extent of a legal right depends. The proviso
appended (o Article 131 carves out an exception to the jurisdiction of this Court
to a dispute arising out of treaty, agreement, covenant, engagement, sanad or
other similar instrument which have been eatered into or exccuted between the
commencement of the Constitution and continuey in operation after such
commencement, which are political in nature. In relation to the dispute relating
to waters of inter-State river or river valleys, Article 262 provides for creation of
tribunal or forum for their adjudication. In federal disputes, Parliament or State
lesislatures by law, if seek to decide a dispute between the two States or between
the Union and one ot more States directly or indirectly, the adjudicarory
mechanism provided in Articles 131 and 162 of the Constitution would be
rendered nugatory and, therefore, such legislation cannot be constitutionally
countenanced being violative of separation of powers doctrine.”

(xiii) That pronouncement dated 07.05.2014 by a Constitution Bench of
Hon’'ble Supreme Court of India, reproduced above, amply demonstraies that the
Punjab Termination of Agreements Act, 2004 is a nullity, is unconstitutional and
can not stand the scrutiny of law or Constitution of Tndia. It is mere sham enactment
by Punjab Legislatare with 2 view to deny the rightful due to people of Haryana
of share of water and construction of $YL Canal in contravention of its own
agreements and chinching judicial pronouncements by Hon'ble Supreme Court
of India.

Law of the land having been thus settled vide aforementioned judgment
dated 07.05.2014, judgment dated 15.01.2002 of Hon’ble Supreme Court and
final direction dated 04.06.2004 by Supreme Court to Government of India come
into play with immediate effect.
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Sir, with these words [ conclude and request the Members of this House
cutting across Party line, cutting across ideologies of thought to come together in
the interest of people of Haryana and to pass this unanimous resolution requesting
Government of India to uadertake construction of YL canal in light ol its clear

cut directions of 4th June, 2004 which were tereporarily put at bay on account of
the Punjab Termination of Agreements Act, 2004 which is now stands clarified
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by Supreme Court's judgment of May. 2014. With that Sir, I request ali the Members
to participate on a positive note, tise above political partisanship and to stand in
unison in the interest of the farmers and people of Haryana.

{t1s also resolved that ali Party Delegation led by the Hon'ble Chief Minister
will met the Fon'ble Prime Minister of India on this issue.

The Members of the Delegation will be rominated by the Hon'ble Speaker.”
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The constitution provides for an ordered polity within this country 1o
protnote integrity of the country. When disputes arise between States there are
ysually political underpinnings. The resolution of such a dispute in favour of on
party will invariably have a political impact. Atticle 132 of the Constitution has
therefore given this Court the exclusive jurisdiction to decide such a dispute
strictty on legal considerations and in keeping with provisions of the Constitution.
To tesist the execution of the degree on the ground that it would have a political
fall ont would result in subversion of the Constitution an endorsement of anarchy
and the disintegration of the country. Apart from rendering the provisions of
Article 131 a dead letter such a stand is contrary of Article 144 which requires all
authorities, civil and judicial, in the territory of India shall act in aid of the
Supreme Court. It is not in the circumstances expected, that Governments whether
at the Centre or in the States, will not comply with the degree of this Court under
Article 131 not only is the offending party guilty of contempt but the very
foundation of the Constitution which the people soverning the State have sworn
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to uphold when assuming office and to which this country owes its continued
existence, i3 shaken. It is, we repeat, the Constitutional duty of those who wisld
power in the States to create the appropriate political climate ¢ ensure a respect
for the constitutional processes and not set such processes at naught only to gain
political miledge. As was observed by the Constitation Beuch in Cauvery Water
Disputes Tribunal (supra) when an Ordinance was passed by a State seeking to
nullify the order of this Court.

“Such an act is an invitation to lawlessness and aparchy, in as much as the
Ordinance is a manifestation of a desire on the part of the State 10 be a
Jjudge inits own cause and to defy the decisions of the judicial authorities.
The action forebodes evil consequences 0 the federal structurs under the
Constitation and opens doors for cach State to act in the way it desires
disregarding not only the rights of the other States, the orders passed by
ipstrumentalities constituted under an Act of Parliament but also the
provisions of the Constitution. If the power of a State 1o issue such an
Ordinance is upheld it will lead to the breakdown of the constitutional
mechanism and affect the unity and integrity of the nation.”

These observations appositely reflect what can be said with regard to the
conduct of the State of Ponjab.”

Hon’ble Supreme Court then proceeded to direct Union of India to construct
the canal and ended with the following remarks:-

* . In the circumstances we direct the Union of India to carry
out its proposed action plan within the following time frame:-

{1) The Union of India is to mobilize a Ceniral Agency to take control
of the canal works from Punjab within 2 month from today.,

{2 Punjhb must hand over the works to the Central Agency within 2
(Twa) weeks thereafter,

e

7S S
(5)  ~remmmsonnems

We conclude this chapter with a reminder to the State of Punjab that
“Great States have a temper supearior to that of private ltiganis, and it is to be
hoped that enough has been decided for pateiotism, the fraternity of the union,
and mutoal consideration to bring it to an end.”

Punjab filed a review petition against the aforesaid judgment dated
04.06.2004. This review petition wasg also dismissed by Hon ble Supreme Court
on 02.07.2004.

e = Suged Profa ¥ fE 04.06.2004 P TE e AT SER @ §9
Flter aniarey o AR qdfE STy N 02.07.2004 W WING B AT 7]
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(xii) Recently, on 7th May, 2014; a Constitution Rench of five Judges of
Hon'ble Supreme Court of India in case titled ‘State of Tamil Nadu vs. State of
Kerala & anr.” has finally adjudicated on the identical issue of power of legislature
of a State to be a judge in its own cause by deciding on an inter-State dispute by
enacting a law to decide such a dispute in its favour and by openly flouting &
judicial pronouncetnent in process thereof. Relevant portion is reproduced herein-
below:-

«14. On 18.03.20086, in less than three weeks of the decisions of this Court
in Mullaperiyar Environmental Protection Forum 1, the Kerala State Legislature
amended 2003 Actby the Kerala Irrigation and Water Conservation { Amendment)
Act, 2006 for short 2006 (Amendment) Act.”

“Tasues

3. On 13.12.2007, the Court framed the following issues for
consideration in the suit:

2. .{a) Whether the Kerala Irrigation and Water Conservation
(Amendment) Act, 2006 is unconstitutional and ultra vires, in its application to
and effect on the Mullaperiyar Dam?
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3. Whether the rights of the plaintiff, crystalised in the Judgment dated
27.02.2006 passed by this Cotrt in WP(C} No.386/2001 can be nullified by a
legislation made by the Kerala State Legislamre?”

Speaker Sir, can 1 pause here and draw attention of your goodself and this
House? Identical question - 8ir, a Judgment of the Hon'ble Supreme Court that is
sought to be nullified by bring an Amendment Act. These are the two guestions
framed by the Supreme Court’s Constitution Bench and this is what they hold,
$ir, [ would like to draw your attention and attention of this House to para 151
and I quote -

«151. The question whether or not the legislature has usurped the judicial
power or enacted a law in breach of separation of powers principle would depend
on facts of each case after considering the real effect of Jaw on a judgment or a
judicial proceeding. One of the tests for determining whether a judgment is
aullified is to see whether the law and the judgment are inconsistent and
imeconcilable so that both cannot stand together. In what we have already discussed
above, it is abundantly clear that on the one hand there is a finding of fact
determined by this Court on hearing the parties on the basis of the evidence/
materials placed on record in the judgment of this Court in Mullaperiyar
Ervironmental Protection Form | and on the other in 2006 (Amendment) Act, the
Kerala legislature has declared the dam being an endangered one and fixed the
water level in the dam at 136 ft. If the judgment of this Court in Mullaperiyar
Environmental Protection Form 1 and the 2006 (Amendment) Act are pl aced side
by side insofar as safcty of the Mullaperiyar dam for raising the water level from
136 1t. to 142 ft. is concerned, it is obvious that the judgment of this Court and the
law enacted by Kerala State legislature cannot stand together and they are
irreconcilable and inconsistent. The impugned law is a classic case of nullification
of 2 judgment simpliciter, as in the judgment of this Court the question of safety
of dam was determined on the basis of materials placed before it and pot on the
interpretation of any existing law and there was no aceasion for the legislature to
amend the law by aliering the basis on which the judgment was founded, When
the impugned law is not a validation law, there is no guestion of the legislature
removing the defect, as the Court has not found any vice in the existing law and
declared such law to be bad.

152. There is yet another facet that in federal disputes, the legislature
(Parliament and State legislatures) cannol be jud ge in their own cause in the case
of any dispute with apother State. The rule of Taw which is basic feature of our
Constitution forbids the Union and the States from deciding, by law, a dispute
between two States or between the Union and one or more States. If this was
permitted under the Constitution, the Union and the States which have any dispute
berween them inter se would enact law establishing its claim or right against the
order and that would lead to contradictory and irreconcilable laws being enacted
has provided for independent adjudication of federal disputes. Article 131 of the
Constitation comfers original jurisdiction upon this Court in relation to the disputes
between the Government of India and ome or more States or between the
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Government of India and any State or States on one side and one or more States
on the other or between the two or more States insofar as digpute involves any
question on which the existence or extent of a legal right depends. The proviso
appended to Article 131 carves out an exception to the jurisdiction of this Court
to a dispute arising out of treaty, agreement, covenant, engagement, sapad or
other similar instrument which have been entered into or executed between the
commencement of the Constitution and continues in operation after such
commencement, which are political in nature. In relation to the dispute relating
to waters of inter-State river or river valleys, Article 262 provides for creation of
tribunal or forum for their adjudication, In federal disputes, Parliament or State
legistatures by law, if seek to decide a dispute between the two States or between
the Ynion and one or more States direcily or indirectly, the adjudicatory
mechanism provided in Articles 13} and 162 of the Constitution would be
rendered nugatory and, therefore, such legislation cannot be constitutionally
countenanced being violative of separation of powers doctrine.”

(xiii) That pronouncement dated 07.05.2014 by a Constitution Bench of
Hon'ble Supreme Court of India, reproduced above, amply demonstrates that the
Punjab Temmination of Agreements Aet, 2004 is a nullity, is unconstitutional and
can not stand the scrutiny of law or Constitution of India. It is mere sham enactment
by Punjab Legislature with a view to deny the rightful due to people of Haryana
of share of water and constraction of SYL, Canal in contravention of its own
agreements and clinching judicial proncuncements by Hon'ble Supreme Court
of India.

Law of the land having been thus settied vide aforementioned judgment
dated 07.05.2014, judgment dated 15.01.2002 of Hon'ble Supreme Court and
final direction dated 04.06.2004 by Supreme Court to Government of India come
into play with immediate effect,
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Mr. Speaker : Mr. Yadav, you have a valid point.
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Mr. Speaker : Please maintain decoram of the House. (Noise & Interruption)
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Mr. Speaker : Dangi Ji, carry on. (Noise & Interruption)
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Mr. Speaker : Yes Dangi ji, Please speak. (Noise & Interruption)
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Industries Minister (Shri Randeep Singh Surjewala) : Speaker Sir, Lhave
a suggestion also. My Learned friend Shri Anil Vij was speaking on the resolution.
Now he is not present in the House, I think he is holding a press conference. He is
pre-occupied there. While speaking on the resolution he gave a sugeestion and
the Hon'ble Chief Minister, very gladly, with open heart and an open-mind has
accepted it, Shri Arora Sahib also said that in the interest of the State, gverybody,
I think, irrespective of colour of the party or ideclogy is agreed and willing to
walk an extra miles together, hand in hand o ensure that water of SYL flows for
the people of Haryana and SYL canal construction is to be taken over by
Government of India. I also suggest Sir, with all humanity at my command, for
consideration of this House that in the leadership of the Leader of the House,
Leaders of atl the political parties or their Deputy Leaders should carry a delegation
to the Prime Minister of fndia to persuade Government of India to build SYL
canal,

Speaker Sir, T further propose that in the leadership of Leader of the House
comprising of Hon’ble Speaker of the House and Leaders or Deputy Leaders of
the respective political parties in the House and of course representative of the
independent member, a delegation may be constituted by the Hon'ble Speaker in
consultation with the Leader of the House. The Hon’ble Speaker should also be
part of that delegation as a witness, as & repository and as a custodian of this
House. Such delegation may meet the Prime Minister of India as also the Minister
concerned to persuade the Government of India to take up forthwith the
construction of SYL canal. T think even the ruling party at the Centre whose
representative is also here, Shri Anil Vij, has aiso given such a suggestion.

Mr. Speaker ; Is it the sense of the House that in the interest of the farmers
and people of Haryana, a delegation may be consituted as suggested by some
members and proposed by the Parlamentary Affairs Minister 1o persuade the
Government of India to take up the construction of YL Canal?

Voices : Yes, Sir.

Mr. Speaker : A delegation, as proposed, will be constituted, Asa custodian
of the House, I will also be & part of that delegation.
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The constitution provides for an ordered polity within this country to
promote integrity of the country. When disputes arise between States there are
usually political underpinnings. The resolution of such a dispute in favour of on
party will invariably have a political impact, Asticle E32 of the Constitation has
therefore given this Court the exclusive jurisdiction to decide such a dispute
strictly on legal considerations and in keeping with provisions of the Constitution,
To resist the execution of the degree on the pround that it would have a political
fall out would result in subversion of the Constitution an endorsement of anarchy
and the disintegration of the country, Apart from rendering the provisions of
Article 131 a dead letter such a stand is contrary of Article 144 which requires all
authorities, civil and judicial, in the territory of India shall act in aid of the
Supreme Court. It is not in the circumstances expected, that Governments whether
at the Centre or in the States, will not comply with the degres of this Court under
Article 131 not only is the offending party guilty of contempt but the very
foundaton of the Constitution which the people governing the State have sworn
to uphold when assuming office and to which this country owes its continued
exisience, is shaken. It is, we repeat, the Constitutional duty of those who wisld
power in the States to create the appropriate political climate to ensure a respect
for the constitational processes and not set such processes at naught only to gain
political mileage, As was observed by the Constitution Bench in Cauvery water
Disputes Tribunal (supra) when an Ordinance was passed by a State seeking to
nullify the order of this Court.
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“Such an act is an invitation ro lawlessness and anarchy, it as much as the
(rdinance is a manifestation of a desire on the part of the State to be a
judge in its own cause and to defy the decisions of the judicia! authorities.
The action forebodes evil consequences to the federal structure under the
Constitution and opens doors for cach State to act in the way it desires
digregarding not only the rights of the other States, the orders passed by
instrumentalities constituted under an Act of Parliament but also the
provisions of the Constitution. If the power of 4 State 10 issue such an
Ordinance is upheld it will Jead to the breakdown of the constitutional
mechanism and affect the unity and integrity of the nation.”

These observations appositely reflect what can be said with regard to the
conduet of the State of Punjab.”

Hon'ble Supreme Court then proceeded to direct Urion of India to construct
the canal and ended with the following remaris:-

Harmaniranrr, . In the circumstances we direct the Union of India to carry
out its proposed action plan within the following time frame:-

1) The Union of India is to mobilize a Central Agency to take control
of the canal works from Punjab within a month from today.

2)  Punjab must band over the works to the Central Agency within 2
{Two) weeks thereater.

g ——
E R

We conclude this chapter with a reminder to the State of Punjab that
“Creat states have a temiper superior to that of private litigants, and it is to be
hoped that enough has been decided for patriotism, the fraterity of the lion, and
mutual consideration to bring it to an end.”

Punjab filed a review petition against the aforesaid judgment dated
04.06.2004. This review petition was also dismissed by Hon ble Supreme Court
on 02.07.2004.

dharre ¥ ST Frote ¥ A 04.06.2004 %1 Y WA st BT B 9
FleT TiftreeT T A e R 1R 02.07.2004 T s wy fEmy T
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{xii) Recently, on 7th May, 2014; a Constitution Bench of five Judges of
Hon'ble Supreme Court of Tndia in case titled “State of Tarmil Nadu vs. State of
Kerala & znr.” has finally adjudicated on the identical issuc of power of legislature
of a State to be 4 judge in its own cause by deciding on ar inter-State dispute by
enacting a law to decide such a dispute in its favour and by openly flouting a
judicial pronouncement in process thereof, Relevant portion {s reproduced herein-
below:-

“14. On 18.03.2006, in less than three weeks of the decisions of this Court
in Mullaperiyar Environmental Protection Forum 1, the Kerala State Legislature
amended 2003 Act by the Kerala Irrigation and Water Conservation (Amendment)
Act, 2006 (for short 2006 (Amendment) Act.”

“Issucs

32. On 13.12.2007, the Court framed the following issues for
consideration in the suit:

2. (a) Whether the Kerala Irrigation and Water Conservation
(Amendment) Act, 2006 is unconstitutional and ultra vires, in its application to
and effect on the Mullaperivar Dam?

3. Whether the rights of the plaintiff, crystalised in the Judgment dated
27.02.2006 passed by this Court in WP(C) No.386/2001 can be nullified by a
legislation made by the Kerala State Legislature?”

Speaker Sir, can [ pause here and draw attention of your goodself and this
House? Identical question - Sir, a Judgment of the Hon'ble Supreme Court that is
sought to be nullified by bring an Amendment Act, These are the two guestions
framed by the Supreme Court’s Constitution Bench and this is what they hold,
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Sir. T would tike to draw your attention and attenition of this House to para 151
and I quote :-

“151. The question whether or not the legislature has usurped the judicial
power or enacted alaw in breach of separation of powers principle would depend
on facts of each case afier considering the real effect of law on a judgment or &
judicial proceeding. One of the tests for determining whether a judgment is
nullified is to sec whether the taw and the judgment are inconsistent and
itreconcilable so that both cannot stand together. In what we have already discussed
above, it is abundantly clear that on the one hand there is a finding of fact
determined by thiz Cotrt on hearing the parties on the basis of the evidence/
materials placed on record in the judgment of this Court in Mullaperiyar
Environmental Protection Form 1 and on the other in 2006 (Amendment) Act, the
Kerala legislature has declared the dam being an endangered one and fixed the
water level in the dam at 136 ft. If the judgment of this Court in Mullaperiyar
Environmental Protection Form 1 and the 2006 (Amendment) Act are placed side
by side insofar as safety of the Mullaperiyar dam for raising the water level from
136 ft. to 142 ft. is concernad, it is obvious that the judgment of this Court and the
law enacted by Kerala State legislature canmot stand together and they are
irreconcilable and inconsistent. The impugned law is a classic case of nullification
of 2 judgment simpliciter, as in the judgment of this Court the question of safety
of dam was determined on the basis of materials placed before it and not on the
interpretation of any existing law and there was no accaston for the legislature 10
amend the law by altering the basis on which the judgment was founded. ‘When
the impugned law is not a validation law, there is no question of the legislature
removing the defect, as the Court has not found any vice in the existing law and
declared such law to be bad.

152. There is yet another facet that in federal disputes. the legislature
(Parliament and State legislatures) cannot be judge in their own cause in the case
of any dispute with another State. The rule of law which i3 basic feature of our
Constitation forbids the Union and the States from deciding, by law, 2 dispute
petween two States or between the Union and one or more States. If this was
permitted under the Constitution, the Union and the States which have any dispute
between thern inter se would enact taw establishing its claim or right against the
order and that would lead to contradictory and irreconcilable taws being enacted
has provided for independent adjudication of federal disputes. Article 131 of the
Constitution confers original jurisdiction upon this Court in relation 1o the dispotes
" between the Government of India and one or more States or between the
Covernment of Indiz and any State or States on one side and one or more States
an the other or between the two or Mote States insofar as dispute involves any
question on which the existence or extent of a legal right depends. The proviso
appended to Article 131 carves outan exception to the jurisdiction of this Court
to a dispute arising out of treaty, agreement, covenant, engagement, sanad or
other similar instrument which have beca entered into or exccuted between the
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commencement of the Constitution and continues in operation after such
commencement, which are political in nature. In relation to the dispute telating
to waters of Inter-State river or river valleys, Article 262 provides for creation of
tribunal or forum for their adjudication. In federal disputes, Parliament or State
legislatures by law, if seek to decide a dispute between the two States or between
the Union and one or more States directly or indircetly, the adjudicatory
mechanism provided in Articles 131 and 162 of the Constitution would be
rendered nugatory and, therefore, such legistation cannot be constitutionally
counienanced being violative of separation of powers doetrine.”

(xiif) That pronouncement dated (7.05.2014 by a Constitution Bench of
Hon'ble Supreme Court of India, reproduced sbove, amply demonstrates that the
Punjab Termination of Agreements Act. 2004 is a nullity, is unconstitutional and
can not stand the serutiny of law or Constitution of India. It is mere sham ensctment
by Punjab Legislature with a view to deny the rightful due to people of Haryana
of share of water and construction of SYL Canal in contravention of its own
agreements and clinching judicial pronouncements by Hon'ble Supreme Court
of Indiza.

Law of the land havirg been thus settled vide aforementioned judgment
dated (7.05.2014, judgment dated 15.01.2002 of Hon'ble Supreme Court and
final direction dated 04.06.2004 by Supreme Court to Government of India come
into play with immediate effect.
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Mr. Speaker ; [ will constitute a delegation and seek time with the Hon'Dle
Prime Minister and whatever has been suggested by Mr. Surjewala this has also
been unanimously acdopted by the House,

feqmmeT TR
(i) Therdt sl v Ayl Frard) e, 2014

Mr. Speaker : Hon'ble Members, now the Education Minister will
introduce the Chaudhary Bansi Lal University, Bhiwani Bill, 2014 and will also
mave the motion for its consideration.

Fducation Minister (Smt, Geeta Bhukhal Matanhail): Sir, [ beg to
introduce the Chaudhary Bansi Lal University, Bhiwani Bill, 2014.

Sir, T also beg to move-

That the Chaudhary Bansi Lal University, Bhiwani Bill be taken into
consideration at once,

Mr. Speaker : Motion moved-

That the Chaugdhary Bansi Lal University, Bhiwani Bill be taken into
congideration at once.

sito wuer e (e - TR T, Al 6w FW A - The Univensity
shall have the following objects and powers namely (i} to monitor physical
education and sports at all levels in the State academically: Provided that such
menitoring shall not infringe on the activites of the Sports and Youth Affairs

Department of the State in any manner; 97, 7 ¥4 qy # sy sl FEE o ¥
ﬁa“é%'mmﬁmﬁﬁugv;ﬁaﬁﬂuﬁéﬂgﬁaﬁqﬁ%ﬁvﬁ@ﬁ?wéﬁmsﬁﬂm
1 Rorgs Flpas T 1 OTR 29 W 008 I% PR o yurdtie wis av A
%m%mw’m}a‘ﬁﬁ@rﬁﬁfm“uﬁwﬁmmgwmmﬂﬁﬁmvﬁﬁ
e aE % 9w g fee & fag e wel 4T AEE
afairel BT | qﬁaaﬂﬁwmaﬁ?&mﬂﬁaﬁ&wqﬁmaﬁwm%ﬂﬁww

' Mr. Speaker : Fon'ble Minister, there will be an under gradoate
programme also?

Education Minister (Smt. Geeta Bhukhal Matanhail) : Other programmes
al50 thete in the University. This is a mulf disciplinary University. Speaker Sir,
let him raise the queries I will give the reply.

Public Heaith Engineering Minister (Smt, Kiran Chaudhary) : 3ir, this
University is 2 proper University.

o e fig : wfieT qﬁﬂwﬁwm'mﬁﬁﬁmaﬂrm%s
Fre e o T pderT Praffta B & T SO SR T G4 | R, 59 9
Sy g TR 11 (1) W T §1 The Vice-Chanceilor shall be appointed



ety epred (235

solely on academic considerations. He shall be a distinguished education having
commitment to the vatues for which the University stands and abilities to provide
leadership to the University by his academic worth, administrative competence
and moral stature, TY, 39 g 4 F wgr 9l s argor| # W 95 @ A
g 1o gudl o QT ST W A w0 ¥ ur o e} SegE B O
Fl w7 el o aipedt § €| e gany e 39w of oY sioen £l TE
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Wgw ghratae o o € gl i w vy ot € ew ven @ wE wme
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T | e WelRg, g oY T 2 i W 4 T S gwd erfe e e
St BT A wEgw o B, et ff g wdl el el of end el e
det of s UT STeT ERY e T & fa o e & aven wt vy § 4 dhy
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TR TE G S AEE] § AEY A ) WeiEsE G v wfver e
= & {5 O 2 T @ of o1 o anwareey ar fran e | :
Smt. Kiran Chaudhary ; Sir, we are sitting in this august House to
strengthen the institutions. So, we must make sure that the quality of education
should be raised, Tt o 81 1% et T4y o) edm.aiae = foran o because

they are going to be political appointees.
Mz. Speaker : Section {1 does not safepuard that intention,

Smt. Kiran Chaudhary: So, Mr. Sampat Singh is bringing this amendment
in this Bill. So, I would suggest that this amendment be incorporated in it.

Mr. Speaker : The Hon'ble Minister will do that. (Intervuption) He should
have 10 vears academic record as an academician.

oY WT YHOT FART « T FTEISH, TF A 9O 5 S [ TS ame T
BT =ET
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fovear st (sfrereRt vk et ATERE) : AvAN HEIEE, TE WIS WL AT ¥ 5
F rEaT e B 98 verafregey A et it 811 The Viee-Chancellor should

also be a good administrator alsa.
Mr. Speaker : It is only a suggestion made by the Hon’ble Member.

Sampat Singh ¢ Sir, it is on the sweet-will of the Government. may or may
not agree with i.
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TETEfe & wrd Rrae sue @11 @ 9 W) R 9 €4 So itis our mounting
duty that we see to it that we make such laws, wherein such people wha are
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Mr. Speaker : O.K., I will allow all the Lepislators from Bhiwani district
tor speak. After that the Minister will respond to the queries having been made.
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Mr. Speaker : Question is-

That Chaudhary Bansi Lal University, Bhiwani Bill be taken into
eonsideration at once. -

The motion was carried.
Mr., Speaker: Now, the House will consider the Bill Clause by Clause.
Sub Clause (2) of Clause 1
Mr. Speaker: Question is-
That Sub Clause (2} of Clause | stands part of the Bill,
The motion was carried.
Clause 2 to 35
Mr. Speaker: Question is- '
That Clause 2 to 35 stand part of the Bill.
The motion was carried.
Schedule
Mr. Speaker: Question is-
That Schedule be the Schedule of the Bill,

The motion was carried.
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Sub Clause (1) of Clanse 1
Mr. Speaker : Question 18-
That $ub Clause (1) of Clause L stands part of the Bill.

The motion was carried.
Enacting Formula
Mr. Speaker : Quastion is-
That Enacting Formala be the Enacting Formula of the Bill.
Tﬁe motion was carried,
Title
Mr. Speaker ; Question is-
"That Title be the Title of the Bill.

The motion was carried,

Mr. Speaker : Now, the Education Minister will move that the Bill be
pagscd.
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Education Minister (Smt, Geeta Bhukal Matanhail) : Sir, I alsa move-
That the bill be passed.
Mr. Speaker : Motion moved-
That the bill be passed.
Mr, Speaker : Question is-
That the bill be passed.
The motion was carried,
(ity witerdt vordte iy g, it R 2014
Mr. Speaker ; Now, the Education Minister will introduce the Chaudhary
Ranbir Singh University, Jind Bill, 2014 and will also move the motion for its
consideration.
Education Minister (Smt. Geeta Bhukal Matanhail) ; Sir, T beg to introduce
the Chaudhary Ranbir Singh University, Jind Bill, 2014.
Sir, T also beg to move-
That the Chaudhary Ranbir Singh University, Jind Bill be taken into
consideration at pnee.
Mr. Speaker : Motion moved-
‘That the Chaudhary Ranbir Stngh University, Jind Bill be taken into
consideration at once.
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Mr. Speaker : I allow Mr. Batra to speak. Mr. Perminder Dhull, you may
please sit down.
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way how we select the Vice-chancellors. So far as the quakifications are concerned,
it is written i the Bill-

“1} (1) The Vice-Chancellor shall be appointed solely on academic
considerations.

This is the first point. Second point is that-
« He shall be a distinguished educationist...”

In the 10 years nobody becomes 2 distinguished acadernician. In addition
to this it is also written that-

« _and having commitment to the vatues for which the University
stands and abilitics to provide leadership to the University by his
academic worth, administrative competence and moral stature.”

That is why we should Kft our standard itself. It is niot right to say that the
definition should be changed. This quatification is a perfect qualification. # ¢
ave Roog e bt S 1 ST B & 13 IO 99 WETEHY Sl A Oy T
3w T et R @ e e T E |

Mz, Speaker : Question is-

That Chaudhacy Ranbir Singh University, Jind Bill be taken into
comsideration at once.

The motion was carried.
Mr. Speaker : Now, the House will consider the Bill Clause by Clause.
Sub Clanse (2) of Clanse 1
Mr. Speaker : Question is-
That Sub Clause (2) of Clause 1 stands part of the Bill.
The motion was carried.
Clauses 2 to 35
Mr. Spéaker 1 Question i§- .
That Clauses 2 to 35 stand part of the Bill.

The motion was carried.
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Schedule

Mr. Speaker : Question is-
That Schedude be the Schedule of the Bill,
The motion was carried.
Sub Clanse (1) of Clause 1
Mr. Speaker ; Question 1§-
That Sub Clause (1) of Clause 1 stands part 61" the Bill.
The motion was carried.
Enacting Formula
Mr. Speaker : Question is-
That Enacting Formaula be the Enacting Formula of the Bill.
The motion was carried.
Title
Mr. Speaker : Question 1s-
That Title be the Title of the Bill,
The motion was carried.

Mr. Speaker ; Now, the Educativn Minister will move that the Bill be
passed. ‘
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Mr. Speaker ; You may please now move the motion that the Bill be
passed.
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Education Minister (Smt. Geeta Bhokkal Matanhail) : Sir, [ beg to move-
That the Biil be passed.

Mr., Speaker : Motion moved-
That the Bill be passed.

Mr. Speaker : Question is-
That the Bill be passed.

Motion was carried.

(i} T g Rreves Yew que dgics TR fregaes sy arrAtdfes
feraeiie (e S R, 2014
Mr, Speaker ; Now, the Parliamentary Affairs Minister will introduce the
Punjab Scheduled Road and Controlled Areas Restriction of Unregulated

Development (Haryana Validation) Bill, 2014 and will also move the motion for
its comsideration.

Industries Minister (Shyi Randecp Singh Surjewala) : Sir, T beg o
introduce the Punjab Scheduled Roads and Controtled Areas Restriction of
TUnregulated Development (Harayna Validation) Bill, 2014,

Sir, I also beg to move-

That the Punjab Scheduled Road and Controlled Areas Restriction of
Unregulated Development (Haryana Validation) Bill be taken into
consideration at once.

Mr. Speaker : Motion moved-

That the Punjab Scheduled Road and Controlled Areas Restriction of
Unregulated Development (Harvana Validation) Bill be taken into
consideration at once.
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el o W ww E
Mr, Deputy Speaker : Question is-

That the Punjab Scheduled Road and Controlled Areas Restriction of
Unrepulated Development (Haryara Validation) Bill be taken into
consideration at onee.

The motion was carried.
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Mur. Deputy Speaker : Now, the House will consider the Bill Clause by
Clause,
Clause 2
Mzr. Deputy Speaker ; Question is-
That Clause 2 stands part of the Bill.
The motion was carried.
Clanse 1
Mr. Deputy Speaker : Qucsﬁon 1§~
That Clause 1 stands part of the Bitl.
The mation was earried,
Enacting Formula
Mr. Deputy Speaker : Question is-
That Enacting Formula be the Enacting Formula of the Bill.
The motion was carried.
Title
Mr. Deputy Speaker : Question is-
That Title be the Title of the Bill.
The motion was carried.

Mr. Deputy Speaker ; Now, the Parliamentary Affairs Minister will move
that the Bill be passed.

Industries Minister (Shri Randeep Singh Surjewala) : Sir, [beg to mave-
That the Bill be passed.

Mr. Deputy Speaker : Motion moved-
That the Bill be passed.

Mr. Deputy Speaker : Question is-
That the Bill be passed.

The mation was carrried,

(V) f slhamn weee il (deve aisie) A 2014

Mr. Deputy Speaker : Now, the Education Minister will introduce the
Haryana Private Universities (Second Amendrment) Bill, 2014 and will also maove
tor its consideration.
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Education Minister (§mt. Geeta Bhukkal Matanhaif) : Sir, I beg to
introduce the Haryana Private Universities (Second Amendment) Bill, 2014,

Sir, T heyg to move-

That the Haryana Private Universities (Second Amendment) Bill be
taken into consideration at once.

Mr. Deputy Speaker : Motion moved-

‘fhat the Haryana Private Universities (Second Amendment) Bill be
taken into consideration at omee.

Mr. Depaty Speaker : Question ts-

That the Haryana Private Universities (Second Amendment) Bill be
taken into consideration at once.

The mation was carried.

Mr. Deputy Speaker : Now, the House will consider the Bill clause by
cause.

Clause 2
- Mr. Deputy Speaker : Question is-
That Clause 2 stands part of the Bill.
The motion was carvried.
Clause 1
Mr. Deputy Speaker : Question is-
That Clause | stands part of the Bill,
The motion was carrried,
Enacting Formula
My, Deputy Speaker : Question is-
That Bnacting Formula be the Enacting Formula of the Bill.
The motion was carried.
Title
Mr. Deputy Speaker : Question is-
That Title be the Title of the Bill.
The motion was carried.

Mr. Deputy Speaker : Now, the Education Minister will move that the
Bill be passed.
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Education Minister (Smt. (Geeta Bhulklkal Matanhail) : Siv, I beg o move-
That the Bill be passed.

Mur. Deputy Speaker; Motion moved-
That the Bill be passed.

Mr. Deputy Speaker: Question is-
That the Bill be passed.

The motion was carrried.

(V) gt yfere @) faw, 2014

Mr. Deputy Speaker : Now, the Parliamentary Affairs Minister wiil
introduce the Harvana Police (Amendment) Bill, 2014 and will also move for its
consideration,

Parliamentary Affaics Minister (Shri Randeep Singh Sarjewala) : Sir, [
beg to introduce the Haryana Police (Amendment) Bill, 2014

8ir, I beg to move-

That the Haryana the Haryana Police (Amendment) Bill be taken into
consideration at once.

Mr. Deputy Speaker : Motion moved

That the Haryana Police (Amendment) Bill be taken into consideration at
once.
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Aol B WS B A Rwed @k ol Sifie o F1 Clanse 7 sub-seetion (1) of
section 65 says-

*(1) The authority shall inquire into allegations of serious mizconduct
against police parsonnel of the rank of Deputy Superintendent of Police
and shove...”
T A e oftre = doie amTRE @ aRergR & fem T el R
T Y e ot afem faan | oo e Wi ey e g
Towrgs o wan 81 Hiftew fredeae W Fefefaa &) wive B mn &
(a) rape or atternpt to commit rape;
(b) death in police custody;
{¢) grievous hurt;
{d) custody or detention without due process of law,
{e) extortion;
{fi acquiring property through coercion;
{g) involvement of police personnel in organized crime
(b) inaction by police official in any offence as defined in thé Indian

Penal Code, 1860 (45 of 1860) which attracts minimum punishment
of ten years or more:
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wrgele el & SWE TN # o0 §F AE % U9 TR 6 T G 66-9 O Wk
# e gu e & fawmgs fmm & v forar & fi The District Police Complaint
Authority shall enquire into allegations of serious misconduct against police
persomel....... : .
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el srfene &, Wi afede &vd ol oy AfFenR &1 aieur
T %, W den O TS SRR o g daw IR s W 4l
ad T o el Wre e S | e vy i et g offw sfea & a9
ot 7t aft wreRiig Wo wug fie ot 3 of v an F ==t 21, g s ved
39 vae ot gt Rk fawrga 7t o afe g Rme it R st and =
e} o) we daw g iR & wew T € o) qeEr wRe E AeE e
# g ¥ guer aamede i r v TR T e iy S FE R 4
frevss 718 #1¢ F w1 &) srarde g | snas AEGw, RISl wIey oY 99 U a9
oTe wigd gy # warar wrwer g 5 v ot # wwersr we wdl g8 T Rows
fefeae o aai &1 21 e eded o get 4o ot s 2 ok gfgmm afi
T W G e waer @l FEE @7 ¥ e B Rerd wideld o off weitew 8l
| A aEd ored T § Rt 20 Wi A wE & o g b gRfEaRa
siiftree ¥ fama 20 et o) @R 8, 7 aga o =l § e 20 AR A
T & ot 0 o # W 9ya wew ¥ ofi et 20 e ol R E eie
Tl v so.0d & efew & FHTIE 20 W A FLrww et ¥ oy g e &
for afieres vl | F TE e £ o g R wemRe e § off 20 w9
e et &, e waren et & oo wwe o el Sty @ g w A 6,
Faife Tue! faeit @Y yfewena &, sty oY, Yefrafrd] B wer sl § 9
T aw v A & 5 1 e o gl W TE ¥ 9F € wee et 9T
sl ara et fend o & o a S el ) aremy wEeE, § v S W R
o7 sTgE wEeY ] Ofg 78 e vefdT =9 o9 ¥ 39 ft! Ten year in the
field of public life, academies, law, administration, governance, criminal
administration and social work W €T T fewes fed v fefgee g
Sl W forr v o Y & seteded A, § oRer wiee oY arw ¥ wEEd g
fF O B ofw vt v Y wnd v AW ¥ v € e A o
YOFR BT AN & smemer 1 € wentn g v iTe R e & wifine 918 el
sty TR Y W T ) el W e o) s TR e Wi § we
Pt % 9 o BW oren W, T ¥ wre A R € T 5w e w wia
W

Tt e RiE (e ; wenE wErey, § aud mem | e e o @
wE e € oy e ared 9Ee ¥ ol A S weT A off v €19
ForT 5o ¥ separation of jnvestigation from law and order ¥ 9T T arer
T o, FH QR ST § A T AT s W gfers W ¥ afaY tHe R 3 o
T T Troatfodlo w1 FEY wer & 9 & fay Aedt o) | s WERE,
FEa! 1 Y g7 widt e T T 8 ¥ 77 O Repive we S F S0@T
TigdT WY o off Swel Weg F e Wy Wi wify Woamdedle W T UH
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gefers) 1wl &1 afty ae a ey sy Wi B Rev st wmar e Tl @
v el g, ity ued O o SRl amo ey A | g @ty g gy of
&y § W el o ol et F B weamdodle # war <1 fvw Bt W =
e | R ol € & wed ¥ f e Wosndodlo § v wed & wub frv s
7 e ol & fy ¢ dlosmdodlo # wael oy @, wiEn § woelt B 1w
wErEd, § 2 AT v oyt 1 waly 18 wn ¥ B 9 @9 om O o 6
=Ed § oW wEd € T gm Ol Dew w0 e oaxd of ety ged aeo
Woardodio # W T WY W, @] FIARREIR & W Gl off st
T T g AT e guehe w8 e T 4§ gy wreer € @ 2% sraw @
ST B AT 1 & o | TR Y, e et el gy of el wa
BT A U @ 98 g v E i e S deandedlo gfve ¥ wwa) v
#fer g Now v wilafrdes gfrg 4 fepde oh oiftg) v, e o #
YTETT ) U TR e O TR Y | 3 SR 9 an e & e 9w e wmt i
e w9y vl vl € ufr ek o weo ¥ o 9w Oine 9 W wR E
T e R | O WA o 8 wger T8 e o1 o oft 3 weteiele
A S AW EArT W M B EeT T ) E T W RN H
TUS HISY W A @ o dway g
Mr. Speaker : Question is-

That the Haryana Police { Amendment) Bill be taken into consideration
at once,

The motion was carried.
Mr. Speaker : Now, the House will congider the bill c;,lause by Clause.
Clauses 2 to 10 |
Mr. Speaker : Question is-
That Clauses 2 to [0 stand part of the Bitl.
The moption was carried.
Clause 1
Mr. Speaker : Question is-
That Clause 1 atands part of the Bill.
The motion way earried,
Enacting Formula
Mr., Speaker : Qucstion is-
That Enacting Formula be the Enacting Formuta of the Bill.

The meotion was carried.,
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Title
M. Speaker : Question is-
That Title be the Title of the Bill.
The motion was carried.

Mr. Speaker ; Now, the Parliamentary Affairs Minister will move that the
Bill be passed.

Industries Minister (Shri Randeep Singh Surjewala): Sir, I beg w move-
That the Bill be passed.

Mr. Speaker : Motion moved-
That the Bill be passed.

Mr. Speaker : Question is-
That the Bill be passed.

The motion was carrried.

(VD T dfray G wie @ sifede) B 2014

Mr. Speaker : Now, the Labour & Employment Minister will introduce
the Indian Penal Code (Haryana Amendment) Bifl, 2014 and will also move the
motion for its consideration.

Industries Minister (Shri Randeep Singh Surjewala) 1 Sir, 1 beg to
introduce the Indian Penal Code (Haryana Amandment) Bill, 2014.

Sir, Laslo beg {o move-

"Phat the Tndian Penal Code (Haryana Amendment) Bill be taken into
consideration at once.

Mr. Speaker 3 Motion moved-

That the Tndian Penal Code (Haryana Amendment) Bill be taken into
consideration at once.

ot gftrar g (@eamen : s <, % gftamn g @iet) B 2014
el e e Wel S €1 7E s uRi el fiw SureeR Aieenet
F e ¥ SR | TheY WY, o Aiend o S e ol € O iRl gr
S v A e wardt R ® wfyael @ o @ B @ 6 AR A
s SR g (afste) e B WS BN e wY, BT # e
1 e STET ST Whesal v Bt wedn & | v, v frer # sy w7 e R
% gy aga wredT €1 gud el ¥ arey ey S o off oY W AT
Praery g7 et g1 S W B He HE R § o 9 el @l 0hs o W
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sz wan fivdnfl ) vty v, § v a Sl wEA e g 1 O e $IEar E
am W € o g o fing w6l oW € S veen @ Ry A el ek
et gv st w et gy ¥ et w G wee B § et ww dediotio
ey e il o yftre whel GEE FRE TRl @ ST o T 9 e
I e § e we ¢ owd | ety e, Y wee # s giew @meie)
et & Afeomalt o gean et | # sfromn gfes @riele) e & @E oo g
gRmon gfew @ieit) e w wed d wi & fo § gy @ 9 e
TEIET 7 WA W w age-agy wwars Wt § | e |

Shri Bharat Bhushan Batra (Rohtak) ; Hon'ble Speaker Sir, I must
compliment the Government, Tt is a long standing demand. ¥9 R & =0
TEA ¥ W U% AR B GIWIEE B gy evar 31 g pEn o ow s ¥
s wET AT F Bt 51 W g R wiEer e a wies g § o
WiEE OT I FET EA O SHT 9NN T8d) § 1 §eH 7 U fUer s gge
apesT FTH fR &1 &9 A 99 TR o gefew wee e o aer S el ¥
dtug ¢ | wfiew WY, W i F ) 59 galm @ ST giae o oy Sy
iy oY WO 7 T | TS WY A O e wee el @ e i o el &
SR wry ¥ 9w Afew B T @ O ¥ @ 9y gale o vy S 9 a9 8
Sl S s e o W iwe gl g ary 9 faliem e W e gatemt |
Wi g | g A g H weww & v SR ReEse S wee § b R w1 9
i ¥ grefifew O & ool fg qfor s @ sratee Ty o ol o
et o Wb vl Car ey FRE 99 garem T6e O o W | g fong gferd
iRt gy v f) fren 1Y e g B W R o el | srey weTay,
# go fae o WER 9 O E | gUag ]

My. Speaker : Hon'ble Minister, how has this become Segsions Trial?

Industries Minister (Shri Randeep Singh Surjewala) : Sir, this becomes
Sessions Trial on aceount of the fact that is now-cognizable offence and hazs also
the amount of punishment.

Mr. Speaker : It could not become Sessions Trial, (Tterruption) No, it is
not that. Bven in 326 IPC there is a punishment on life imprisooment by a
Magistrate. (Interruption) Where is a provision here that it will be triailed by
Sessions Judge?

Shri Bharat Bhushan Batra ¢ Sir, there is an amendment also in Cr. P.C.
(Herruption)

Shri Randeep Singh Surjewala ¢ [ makes no difference.
Mr. Speaker : Somebody is misleading that amendment.

Shri Randeep Singh Surjewala : We are not puiting  Sessions Trial
conditionality.
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Mr. Speaker : Now you can do it

Shri Randeep Singh Surjewala : There is no need alse, Sir, there are two
FSSUES.....

Mr. Speaker : When such cases go for Sessions Trial, Sessions Trial will
be flooded with so much of wark, They will not be able to function normally,
don't think, it should be made for Sessions Trial,

Shri Randeep Singh Surjewala : We have not made so. Let me clarify.
Speaker Sit, L am thankful to both my senior colieagues, my learmed friends whe
have intervened and also all the other Members of this House, You know that 356
IPC. You have practiced law yourself cn the Criminal Wing and you know that
under 356, the maximum punisment is two years and there was no other offence.
A very rigorous provision has been brought in. I am also thankful to Mr. Batra
Sahib. He hag been helpful in drafting this picce of legistation and helping the
Government in introducing this piece of legislation. 379 A & 379 B have been
added and as you can see a minirmum punishment has been prescribed. I think it
will go a long way for ensuring security. It doesn't have to be completely concur
with you that it is a Sessions Trizl. I corrected myself the moment [ read the
amendment in the Cr. P.C. because even 4 Magistrate will be able to do justice.
The whole idea of these two amendments in two different legislations is 379 Ato
make the offence non-Cognizable and non-bailable,

Mr. Speaker : That is good.

Shri Randeep Singh Sarjewala : 379-B when the punishment is five
years and tent years minitnum, then the deterrent is that much more. 8o as far as the
cameras go, I think in the District Development Plans also now, many cities have
cameras. T want to tell my colleague who is back now in the House that many
District Development Plans including that of Karnal has now sanctioned some
money for installation of cameras at important vantage point which are always
helpful, That is great suggestion and I think Police is already implementing that,
With these words, I request the House o pass the Biil.

=} areiies aRTeT (wrkey) - wligy OF, 959 o W9 ¥ fF eN T Ve
o aifgle oy and & wiEemelt ¥ gy fMe ger @ geng 98 <d § I
steie & SR O wofewl & Ry W @ wae S 1§ Wl 6, W
g I o Y R F AT e & oifE wiew & o € sl S garfor UHE T
#| s gv T o & iF aree 99 ¥ aga el SR 59y B g TR
# el A e o s o TR el g o § e arg # ged e e
3T AT e W A @ qF o & 6 5 wew oY wEe fAe (T
¥ g wew w TRm & fea apdt w1 <9 € owk iU en 8w Iw
eoTTede Y oy Frea wavm s e |

o5} srerde i wfing (riteT ; oreme FE, TE S SHAA § 579 o, THE
dre # wel  Te e WA e F E Ty Ay F wg e Tl & it
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U HICTuTgie T FRds dou o | stdee & iy 7E gdeE 19 £ (Ee 1w
o) Qe 114 F o TF TR B fr et affEh oftvges o T 8 dfer
TEyTe ¥ & fF T 99w TE 9 aE ¥ o g el 4|

Shri Randeep Singh Surjewala ; That is very good suggestion. I bave

noted it, You are right. We will congult cur legislation Department. If any further
amendments are required, we shall bring thetn.

Mr. Speaker : But there was a very valuable suggestion by Smt Sumita
Singh that most of the cities do not have cameras where these activities can be
recorded so0 that these accused can be tracked also. Well, out of my own
diseretionary funds, [ have got installed 35 Cameras in Gannaur. Why can't it
happen everywhere in other districts also ?

Shri Randeep Singh Surjewala ; As I pointed Sir, the Hon'ble Chicef
Minister had directed the District Developmental Plan that has beea carved out
for this year, Special money has been allocated including for her and your city of
Karnal where an amount, if T remember correctly since [ go there for the District o
attend the Grievnee Committee meeting, about Rs, 22 lacs we had allocated
separately only for this and for other districts have also done because the Hon'ble
Chief Minister had directed.

Mr. Speaker ; That is very good step.

vito gudt R (v « org wEIEy, ondt I R o 9 fefee fedeode
carret iy A arer | QopEng o, F onTET gen wE R R fedeae i w
ferer rer 7 9% ot anf) e TET g e O 59 A A wigee fyerdde & oy
T ¥ | o fwer e dan o e v o Y frw we emare gutery #
et oft @ Prédes Fver aner § g fedeiie wm @ fee wa =
bt & W W T T9 WA 9o AN 39 a9E @ geeiacie & g 59 e el
woE Y WA O TR HY BE9, T (9 W a1 Sledge wr Iur O Y fefigee
feferie @M w1 T € BT © ane 39 ave o geoiadky ur ol A
grdifardiy & fag a9 W?ﬂﬂﬂ‘lﬁaﬁmmaﬁ fafepae federie
T wl gt et il T g

afterelt yferer g« oremr RIS, Forw e aodt et By D 0 B
# ey FrETy § SOl e an ao wes § s 3 A St qmar € il e
g A off TEd § ot w9 el feh ol o O e g1 (e

Mr, Speaker ; The suggestion is noted. I think this Government is
committed to that and the Government is already shown its commitment.

Shri Randeep Singh Surjewala : Now, I stand committed with thar which
you have mentioned. (Interruption)

et givrer firg .« areger wetey, ¥ AT AR W gEpR W A RS
T S T S 21 ARG S § A o T v v i vE 8 qemme
o % e wer wft By orEt @ argr @ W g TET e T
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Mr. Speaker : Question is-

That the Indian Penal Code (Flaryana Amendment) Bill be taken into
consideration at once.

The motioh was carried,
Mr. Speaker : Now, the House will consider the Bill Cause by Clause.
Clauses 2
Mr. Speaker : Question is-
That Clause 2 stands part of the Bitl.
The motion was carried.
' Clause 1
Mk, Speaker : Question is-
That Clause 1 stands part of the Bill.
The motion was carrigd,
Enacting Formula
Mr. Spealker : Question i
That Enacting Formula be the Enacting Formula of the Bill.
The morion was carriad.
Title
Mr. Speaker : Question is-
Thar Title be the Title of the Bill.
The motion was carried.

M. Speaker : Now, the Parliamentary Affairs Minister will move that the

Rl be passed.

Industries Minister (Shri Randeep Singh Surjewals) : Sir, Iheg to move-
That the Bill be passed.
Mr. Speaker : Motion moved-
That the Bill be passed.
Mr. Speaker : Question is-
That the Bill be passed.

The motion was carrried.
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Mr. Speaker : Now, the Parliamentary Affairs Minister will introduce the
Code of Criminal Procedure (Haryana Amendment) Bill, 2014 and will also move
the motion for its consideration.

Industries Minister (Shri Randeep Singh Surjewala) ¢ Sir, I beg w0
introduce the Code of Criminal Procedure (Haryana Amandment) Bill, 2014,

Sir, I beg to move-

That the Code of Criminal Procedure (Haryana Amendment) Bill be
taken into consideration at once,

Mr. Speaker : Motion moved-

That the Code of Criminal Procedure (Haryana Amendment) Bill be
taken inw consideration at once.

Mr. Speaker : Question is-

That the Code of Criminal Procedure (Maryana Amendment) Bill be
taken into consideration at once.

The morion was carried.
Mr. Speaker : Now, the House will consider the bill Cause by Clause,
Clauses 2
Mr, Speaker : Question is-
That Clause 2 stands part of the Bill.
The motian was carried, -
Clanse 1
Mr. Speaker : Question is-
That Clause } stands part of the Bill.
The morion was carried.
Enacting Formula
Mr. Speaker : Question is-
That Enacting Formula be the Enacting Formula of the Bill.
The motion was carried.
‘ Title
Mr. Speaker : Question is-
That Title be the ‘Title of the Bill.
The motion was carvied.

M. Speaker : Now, the Parliamentary Affairs Minister will move that the
Bill be passed.
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Industries Minister (Shri Randeep Singh Surjewala) : Sir, [ beg to move-
That the Bill be passed.

Mr, Speaker : Motion moved-
That the Bill be passed.

Mr. Speaker : Question i5-
That the Bill be passed.

The motion was carricd.
(V1) R giafidt o gt gos e ardy, duad fae, 2014

Mr. Speaker : Now, the Technical Education Minister will introdunce the
State University of Performing and Visnal Arts, Rohtak Bil!, 2014 and will also
move the motion for its consideration.

Revenue Minister (Shri Mahendra Partap) : Sir, I beg to introduce the
Technical Education Minister will introduce the State University of Performing
and Visual Ares, Rohtak Bill, 2014,

Sir, { aslo beg to move-

That the State University of Performing and Visual Arts, Rohtak Bill
taken into consideration at once.

Mr. Speaker : Motior moved-

That the State University of Performing and Visual Arts, Rohtak Bill
taken into consideration at once,

oft wree spvr aaeT (ea) - Wl B, § WeR w1 awme wvyr § e e
Teedtars ) ofrafE o o R dew TE 99 E £ fr 9w $usngeR Yeds
¥ oy &1 swd i R ek fgwm 4wl ve e § AW g
TS T 954 95 ¥EE ¥ Ttis not of a State standard. It is not of a national
standard, It is of international standard. TE& Yw) YNHT e vEt ofF oY &g
et ST A1) ey gfafRet wg ad 2 vad¥ ST State Institute of
Fine Arts, State Institue of Designs, State Insntitute of Films & TV and Stae
Institute of Urban Planning and Architect ®RA 1 Tt is an Architect College.
Tt i5 & Fashion & Designs College and Fine Arts College. T¥ wge ot Iga s
T FF e i 4RT W 9w oy agi vefinm B € ol aet Ty = o ayw
st W ¥ It is an asset to the State. TE@T ¢F yPrafEd wwm & ey fAw 1
must compliment the Government being Legislatior from Rohtak.

Mr. Speaker : Question is-

That the State University of Performing and Visual Arts, Rohtak Bill
taken into consideration at once.
The motion was carried.

Mr. Speaker : Now, the House will consider the Bill Clause by (lause.
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Sob-Clauses 2 of Clause 1
Mr. Speaker : Question is-
That Sub-Clause 2 of Clause | stands part of the Bill.
The motion was carried.
Clauses 2 to 35
Mr., Speaker : Question is-
That Clauses 2 to 35 stand part of the Bill.
The motion was carried.
Schedule
Mr, Speaker ; Question is-
That Schedule be the Schedule of the Bill,
The motion was carried.
Sub-Clauses 1 of Clause §
Mr. Speaker : Question is-
That Sub-Clause | of Clause 1stands part of the Bifl.
The motion was carried.
Enacting Formula
Mr. Speaker : Question is-
Thar Bnacting Formula be the Enacting Formula of the Bill,
The motion was carried.
Title
Mr. Speaker ; Question is-
That the Title bs the title of the Bill,
The motion was carried.
wrorea w5t (ol e wary) - =t wy, & 91 wow W A v € gt e
o o gy fre weiar & abe ol 81 88 o Ty & Al F ano
e # LHte SopneT o Y HEw B | ST uve Yope o S T
arte @t gt o @ §1 e dN W ogw ow i 5w ey 7 el 8
T B R S SRR WW 6 A WS @ T 98] W g9 9 I8 & | T8
W O SR §9 T PR @ aeEe & @ fa 1 e, et
e oflr el ¥ wowwrn wirey sie owd) onfy & By g3 o =
TEf WY wErE 1 T ¥ 39 e # e wew ot gaw S @ awmEns el €1

Mz, Speaker : Now, you may please move the motion that the Biil be
passed.
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Reverae Minister (Shri Mahendra Partap) : 5ir, 1 beg to move-
That the Bill be passed.

Mr. Speaker : Motion moved-
That the Bill be passed.

Mr, Speaker : Question s
That the Bill be passed.

The motion was carried,

Mr. Speaker : Yes, Mr Saini what do you want to say.

<t frerrarer & whee we, o T8 oY Te ard WY qEIEE HETEY
P e e ) e, Tew o wiw % SR §9 TReT@eytio Wl BT 0¥ Wl T
o ZAW Ugt W A o W & A Wi A W s 9 god € Hetsete W
ard & ¥ ey TR Ty gl et J & A g oft & yredAr s A g
fiF 1 o TR oS B ¥ vl e faly w ge o, tud eTm 0
FgT e B | (e

wyaTe Y eyt & P qoeren T T s vt FNT e |

et (o s R gy < anae wETe, ¥ wirod wene W o Al B 98
wE A € T 9T o e UEe FEel ey oft @i S g 3w A W
HarT 3 e faw o afeT Ty O) wE o1 BIE wrae el €| oremer W, F 4w
1 9 T gwar f o9 W e 11t fe W o it e A wr i Y
ot it o ol § goteny o 0 gA o1 w8 e g i od
forerrr T o e a1 aene o, T T O SR S W Wt i
w7 i @t ol gt vt & S fary # ama vt a1 FeT ol {1 TEN T
T o g R S T A, W TR ¥ e ¥ g B 1w o faes e o
AT o ety o WA Y Ty ot & g oy Y ey WY T eI E Yo v
& wi fre o F o W w5 AR £ 1 9 U I o wene o ¥ A T %
S e wRe o meey Wil § e 5w o AY e F wend © i faver &
Frrdl W et off falt ot ey R oo GEE TE o | (e § Tw wE
wigar g o fomer ¥ iRt @ vdar g € st $76 a3 7w
18 gt a oy we AR & 5 o 3 5 e fer ¥ <9 g¢ ared g o
% B% 4% o 5 U8 S Tl 178 e s & o) e o el A gE W L
sred g & yE &S wifE e A A T e A € do ¢ ane
TR, R & ee v W gen Sud gn # anw # vd feapoft =t e =
2006 ¥ TEe 2T ¥ @ v 3§ wewy wal wel WA WEW 1 2008 W gL
a5t BrErE e T A el S ¥ e X wm wed o e T o 0 T, O
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AT #T T wew o o ol Fram & S B A 98 | AW (A ar mfiar
@Y GEETw, I, TR i e o o 90 99 9 W wee v o e
SN TH o o & oo HET AT 9| T g9 9 vy o) gl & RF e S
N T Bl few F aga e 91 € Wil o1 ved v g F el wd &)
sTeRT WeTed, TR o gy O fd & ge O v 4 R g1 | s feelt
& firesret =1 g & oy darar ey ¥ B wwel) ofy Sfe e feedt & e &
ufl sofmr Frdyr fasn @ oftr erfrr v wore o o fraen € i Rraifior enw
Hifremgorys fFa & e wre o o e & g g8 9 o wRY ama W
&% & mame F, o wowy Wl ol & e ader A sreer & v o1 &Y g wrawr
AL A wa A F wwy N ) 4 S0 e F ww vR & By e v
o @1 W ST 9% VST @ u @i o BN (e
N FER AT FETY FEIY, § FeA1 e § 6 oW ame oy S
W B I A F A 9T weY gt Orey § e e err ¥ 495 uffeey e
Foflorde =t 4ot # 7] wet o g of el s & iy BQ wier w1 w5 &
e R g sy wehey, oy e et B S o B e A
AT arrgr vy Wy <d F B fofoge 49.5 vl § @ 78 eiee T RRd
& oy dtotfiotso wt gliamm A arwsr 21 wlimra 1 (fremy .
oft e wrer e ; sews wEE, gerd o e wr < § efmon ¥
FodtoTeia B AlaeT 21 VT § 9Ee Q¥ I & 68 iy &1 (s
areiter PR RIS gren Wty e 2 farg @ ¥ 405 nftrg o e
IS W N E 991 OR e o e g 9 g wrad F )

i g g onme HEIET, T e WO £ 4wl o %
aee i SN 7% S T UA ¥ we ORI 9 AT W R YIS W 0 e ey
TT EE F ) (SN UE e sy FRES. 99 URel € % o o1 i ¥ T
FeE T | F ey A o ® fE wR IE O § 9F wug yamE T8 8 9
ORI & @A 41 9 9U% WeW # UE W W U0 F SR @E v 4 F e
TEw ¥ R B O O 8 ) 9F You @ uiy sl ey dw wiEy | ¥ o
% 9 o5 o wRE &l | ey ¥ atteet o Sfen A war e ¥ 0 0w 0
fireer garm wdwr &1 aav vy o ofy SRR sy 23 g v ¥ el ol of T
v & fiy AT gde YT Y of enfi 1 75 TR IUY § o9 AT 79 TN 0N
Y gt & Afs A At 75wt Sl T I & AR T o B gor TR
FRAT vew G wv o § Rraed ufy anfRy o 1 @ 0s BRI SO E S O 2w
oy worer @ ufd i T Hen (T T Ezrcrem)é

A s y

HTIF AT SRV A AT, gmﬁsﬁvﬁm‘rwfwﬁﬁw KRt
wHeg Wil | ¥ T S B e B (TR T are) ’
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Mr. Speaker ; No running commentary please. Leader of the House is
speaking.

AR {rAare TIGRT ; AT wErRY, §9 gErED 9 @ 9w W geaa el §
TERFY B 3 N W U geE e E

(@@ w9 giteaT dva dege ol & ol aew g g wede e wm
& T wey g9 § 9% JreT $Y I 1)

(ii)
ot T WRiE . Sel AEET, §F TEEET O @ @ & W w6 f
AT B9 5 (a0 # Wed ¥ 9 ee &l ¢ .
(G Ty ATty Irvvar wrdl & o) weany wxie g gnr woie Ry e &
ferter ety e & 910 eE &Y T4 )
WrE B Suetal & gy secermErH T
IPET HRETEH HIWT Y (YA
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Mr. Speaker: Hon'ble Mimber, T am highly thankful to all of you for
exiended cooperation to me for smooth conducting of the proceeding of this
House and also thanklul to the Press Representatives, Government Officers and
officials of Haryana Vidhan Sabha Secretariai for their cooperation extended o
me during the present and all the previous sessions and the House stands adjourned
sine-die,

*18.08 brs.{ (The Sabha then *adjourned sine-dic.)

B2R06—N.V.S.—H.GP, Chd.







